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JUDGMENT, . h

(per Hon'ble Sri B.S. Jai|Parameshwa£.Mem$er(J) ‘ﬁ
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None appeared for the applicant. The ?ppliéant was
} R |

i

. ;

absent when the 0.A. was taken up for hearing} siﬁce the - ]
- H ! K i

|

. .
case is of the year,1994 we are not inclined to adjourn the

. | | NI
same, due to absence of the applicant. Heard Sri V,Bhimanna, %

|

the learned Standing counsel for éhe”responderts. iWe'a;e HL

deciding the 0.A., on the basis of the materi%1 avgilable o
on record in accordance with Rule}ls(l) of Thé Central Ad- ' ,;
ministrative Tribunal (Procedure)%ules,1987. | | ;

2. The name of the applicaﬁt was sponéored £y the 1
Employment Exchange for filling up the bost Jf Topé Trainee ;f
Merma  NTD Tha annlicant appeared for the wéittenitest fi

held on 13-~7-=1994 and the interyiew. He cgme out success-

. . |
ful in the written test as well as in the inéerview.

subsequently, by the impugned ordér No. C-5634/4.E.1.3/SSEC '

 dated 31-10-1994 the written test conducted 4n Q_ﬁ3-7-1994 waéﬂ'

!

cancelled due to administrative reasons and direcﬁed the
- o y
abplicant to appear for the written test to be held on 14-12-1994,
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qﬂwritten test, the applicant has'filed this:0.A. for guashing

i

oyt

o | o P
the impugned Order Gated 31-10-1994 issued by the
and for directing the respondents to appoint the applicant

- ;
lst respondépt

aS.Topo Trainee Type "B" on the bésis of the written test held;
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on 13--7--1994, : : ﬁ'"
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4, The respondents have f@led their Lounter stating
1 |
that a requisition-dated 18-1-1994 was sent Fo thé District
\ .
change for sponsoring the names of t?e suitable
Candldates. that a written test was held on gS-T-i994 that

Employment E

out of 18 candidates sponsored, 16 candldates appeared for

| l .
the written test, that however, 12 candidates including the

| .
apblicant were informed by letter dated 12-8-1994 that they
————— $3-=~d far calection and directed them to submit

the attestation forms in triplicate, that in the!meanwhlle

. | ) !
an anonymous complaint was received by the §urveyor General
t

of AT 13, LCIlL ¢ L/vid  ydssamurswmam— == o, .

of India appointed the Additional Surveyor General, Survey
Training Institute, Hyderabad to inguire into the complaint
B !

and to report to him, that aCCOﬁdin@lY, the| 2dditional Surveyor

General, enquired into the complaint and sﬂ%mittéd his report
’

thek wanart wae tn_the affect }Dat the selection procedure
adopted earlier was not falr, that therefore the respondents ~

cancelled the written test held on 13--7--@994.!

5. an interim order dated 5--12--1994 W3§ passed

in the 0.A., directing the applicant to appear for the

written test to be conducted on 14-12-1994|withdut prejudice
| |
|

to the contentions raised by him in this O.A. and further

directing the respondents that no order of| appointment was

£ to be issued on the basis of the said examination and
‘ | |

viva-voce until further orders in this 0.A,

| | | ’
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6. Subsequently it was‘reported bf the respondents

|

that the applicant did not appear for the‘writéen test
] . .

neld on 14=-12--1994. On thé basis of the submissions made

by the respondents on 5-5-1995 the interim order dated 5.12.1994

wa® vacated dféirecting the respondents to %eep one post
\ !

unfilled and that they were free to £ill Pp/ﬁg? all the
\

\ ' ,
remaining posts for which fresh test was conducted on 14.,12.1994,

|
7. In annexure R-5 dated 23--9—uﬂ994,?the Surveyor

Genera.l. O Lllliag Wiz wasn --\,.-_.,_\ -

- = .. - -

survéyor General, mentioned iP pPara 3 th?t they noticed

\ |
certain irregularities in the procedure adopted during the

Wwritten test conducted on 13-L7--1994.

|
8. In para 4 of the same letter, it is stated that

_‘ . e .'!_ marmeiAareAd +hat the

gelection has been vitiated as the procgdure adopted is

considered arbitrary and ﬁ[?ét fairt.

- = ———— |

dated 23~-9==1994 of the Surveyor Generél of!India, the

\ ,
respondents fixed the written test afresh for the post of

mopo Trainee Type "B" on 14-L12--1994 cancel}ing the written

| | i
test held on 13m=7-=1994.

10. A copy of letter[of the Survgyor General of Indiz

dated 23--9-~1994 has been énéiosed to ithe reply.

11. The applicant has not chosen to rLbut the
|
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irregularities indicated in'the letter |of the Survéyor
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general of India. In the absence of any objections to that,

+ .

it has to be held that a correct report has ‘been made byy_
: g .

N i o 1
the Additional Surveyor General after éxamiﬂing all theti
1 { | w

. - e
factors. Further the report has been|submitted by a ;

viz., .

very Senior Officer/ﬁa~£h&—;;;k—n§ Addltion%l Surveyor -
General of india. We do nbt consider thatéa very 'L
Senior Officer in the rank of Additional éu;veyor Genera?
will err in coming to the dpnCIUSion that tﬁe procedur%

. ; :
Amrtend Anrine +he nravioue selection is arbitrary and

un fair .

1

o 1
12. Hence, we have no reasons to disbelieve the

1 v
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‘ o
contentions advanced by the respondents in para 3 of

'
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Surveyor General of India dated 23--9—L19943the res— ;j
' |
pondents chose to conduct a fresh written t?st. We

see NO reasons to set asidé the subsequent examination’

-
L f

selection made on the basis of the wrﬁtten test held
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v 1A An 4A__12_.1Q04 and +n Adrect fn :ﬁhpr;: +n the z
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on 13--7--1994,

13. In view of what is statediabove,_we are
' "'

satisfied that there were irregularities as reported
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gelection and thé applicant cannot ask for bis appoint-'

ment to the post of Topo Trainee Type "B" onh the basis

of the written test held on 13-=7--1994.

i
14, The 0.A., is liable to be}dismﬂssed.

Accordingly it is dismissed. There will be no

order as to costs.

ﬁéu JAW R . RANGARAJAN,

MEMBER (J) MEMEER (2)
2057/ I
/ |
Date: 20th August,1997)
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